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SHRI SATYASADHAN CHAKRA-
BORTY: It is such a serious allega-
tion. ..

MR. SPEAKER: I have allowed
Shri Harikesh Bahadur.

SHRI HARIKESH BAHADUR
(Gorakhpur): I  have raised this

issue, because the question of national
integrity is involved. In Sikkim...

MR, SPEAKER: Again you  are
saying the same thing.

1 did not expect it from you. You
are alspo welcome tg see me.

DR. SUBRAMANIAM SWAMY:

What happens to the demand for
expulsion of Shri Rajda?

st AW A d1 W9 g8
W wfgar fFd ot s9¢ @y H©
... (mEaE) .

WEqET WEey ¢ AN Fg ar fear g
AT AT AR @ FEEC | ¥ g Al
FTgl X g qrfaarg fmd «r
aqTd |
SHRI RATANSINGH RAJDA: Can
be demang the expulsion of u Member?

MR. SPEAKER: I do not know, un-
necessarily, he is creating a situation.

SHRI RATANSINGH RAJDA: He
must withdraw his words,
st TWEAR Wt (9edr)
greger S, qeAT A fage & &€ wgh
¥ IeeH fowew &t € Ay faeger &9
T R gl ... (TmEEE) ...

MR SPEAKER: It is for an ad-
journment motion. You can give any-
thing else.

12.09 hrs.
PAPERS LAIpD ON THE TABLE

(1) Annual Report of Industrial
Finance Corporation for year ended

MARCH 5, 1982

. February, 1982,
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30-6-81, Notification re-exemptiong ete.
in Indirect Taxes under customs Act
and Central Excises and salt Act .
announced by the Finance Minister
in Budget speech dateg 27-2-82. Cen-
tral Excise (5th Amdt) Rules, 1982 and
Notifications under customs tariff Act,
1975.

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): On
behalf of Shri Janardhan Poojary. 1
beg to lay on the Table. .

(1) A copy of the Annual Report
(Hindi and English  versions) of the
Industrial Finance Corporation of India °
for the year ended the 30th June, 1981,
along with the statement showing
the Assets and Liabilities and Profit
and Losg Account of the Corporation,
uder sub-section (3) of section 35 of
the Industrial Finance Corporation
Act, 1948. (Placed in Library See No.
LT-3469/82).

(2) A copy each of Notification NoS.
G.S.R. 175(E) to 229(E) (Hindi and
English versions) published in Gazette
of India dateq the 28th February, 1982
together with an  explanatory mem-
orandum regarding Customs Duty
changes and exemptions in the context
of Budget proposals pertaining to In-
direct Taxeg announced by the Finance
Minister in Lox  Sabha on the 27th
uhder section 159 of
the Customs Act, 1962. (Placeq in
Library. See No. LT-3470/82)

(3) A copy each of Notification Nos.
GSR. 82(E) to 168(E) and G.S.R.
170(E) to 174(E) (Hindi and English
versions) published in Gazette of India
dated the 28th February, 1982 together
with an explanatory memorandum re-
garding Central Excise Duty changes
and exemptions in the context of Bud-
get proposals pertaining to Indirect
Taxes announced by the Finance
Minister in Lok Sabha on the 27th
February, 1982, issued under the Cen=
tral Excise Rules, 1944. (Placed in
Library. See No. LT-3471/82).

(4) A copy of the ~ Centra] Excise
(Fifth Amendment) Rules, 1982, Hindi
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ang English versions) published in
Notiflcation No. G.S.R. 16Y(E) in Gazet-
té of India dated- the 28th February,
1982 under sub-section (2) of section
38 of the Central Excises and Salt Act,
1944, (Placed in Library. See No.
LT-3472/82).

(5) A copy each of the following
Notificationg (Hindi and English ver-
sions) issued in pursuance of Note 7
to Chapter 27 of the First Schedule
to the Customg Tariff Act 1975:—

(i) G.S.R. 230(E) (Hindi ang Eng-
lish versions) publisheg in
Gazette of India dated the
28th February, 1982, together
with an explanatory memo~
randum prescribing the me-
thod of determining ‘carbon
residue’ of certain petroleum
products,

(ii) G.S.R, 231(E) (Hindi and
English versions) published in
Gazette of India dated the
28th February, 1982, fogether

with an  explanatory memo-
randum prescribing  the
method of doing the ‘colour
comparision test” of certain

petroleum products. (Placed
in Library, See No. LT-3473/
82).

e .. (wmEEW). ..

1 wiem awdt (frae) -

Fam A ager@ea & fFAa9aq-

SEAT 9Y, 9T wa 3 Afem FH ag

. HT W4T 8, 1 gaw foer dar w=nfedr

gas g oar A W faw w7 3w

agifaarg 1l #A saw feafga fear
ar |

Weaw WA § HITFK oy AT |
8 RAETCR AT A gES Wi,

dere 5w aifearie § g s
g ... (s=aw)...

Y
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WA G ;. IgAT AT Al AR
g f& SaFi amr agt wifgr av 1 M
[org A & aTIqS Fra Al F@T |
H qTd I wERY ®Y 7T 7T oHEfac
Hiar g f4 T8y Aul aar & qra g
T A qATHA £ |

o AW OIS W9 A g
A 7 s ’C{;'E?'f %’ ?

WA g . { geawE s @
g 7 9T gTA WA S HEA
ax & qgAT 1 WA wAN feww g
T ag ag foe & vaz  faars. ..

(zm=Eam) . . .
MR. SPEAKER.: This is not the
way. No, no. Not allowed. I am not

going to allow him now. Yes, Mr.
Chandrajit Yadav,

(Interruptions)**

12.14 hrs,

RE. MANDAL
REPORT

SHRI CHANDRAJIT YADAV
(Azamgarh): I have written to you a
letter to raise this point, that on 18th
this House assembled and the Mandal
Commission issue wgg raised here.

MR. SPEAKER: Mr. Minister, about
that Mandal Commission Report.

SHRI CHANDRAJIT YADAV: 1
would like to know when are you
going to place this report before the
House and what are you going to do
for the implementation of the Report.
I would like to know that,

ng wAt (N A fag) o FOFT
ATRE, AT HHAITA £
GAATAd §ISH & yeAl ¥ & wad
A oAy awv AL W g1 Ew
SR A F7 i€ fe FW F I
g v § | (sTEE)

o WO A ¥ iag T
g7

.y

COMMISSION

**Not recorded




